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BEFORE TIE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCIH: KOLKATA

Original Applicntion No, 122/2023/17,

In the matter oft
Ajay Kumar Behera ...Applicant

-Vrs.-
Statc of Odisha and Ors. ...Respondents

Counter Additional Affidavit on behalf of Respondent No. 13

Prelimipary Objection:
1. That the Present Original Application as filled against the present
answering Respondent is not maintainable for the following reasons and same
may be treated as Preliminary objections:

(a) The present O.A. is not maintainable because the applicant has
approached the Hon’ble Tribunal with. unclean hands and by
supressing material facts, hence as per law established, any persons
approaching the courts with unclean hands is liable to be dismissed at
the threshold itself.

To Justify the above acts of the applicant it is stated that the
present applicant the present applicant’s own paternal uncle along
with other persons of the village were illegally extracting minor
minerals for which F.I.R was registered against them by the
Tahasildar, Tangi and after accessing illegal mining quantum they are
penalised and directed to pay Rs. 18,89,047(Rupees Eighteen Lakh
Eighty-nine thousands forty-seven) as royalties and other charges.

The said facts have not been whispered by the applicant in his
petition under reply, which by itself proves the conduct and malafied

intention of the applicant.
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(1) That, the present application is also liable to be dismissed it being an
act of counter blast as the applicant's own uncle was doing illegal
mining just adjacent to present respondent’s own plots and so also in
the respondents own plot before he was granted lcase. So, as to settle
scores with the present respondent and to deprive him form carrying
on his business which is guarantced under article 19(1)(g) of the
Constitution of India.

(c) That, the present application is also liable to be dismissed because no
documentary evidence has been brought on records by the applicant to
establish of present respondent carrying out illegal mining activities.
On the other hand, the uncle of the petitioner in the case is involved in
many cases pertaining to theft and smuggling of minor minerals and at

least three criminal cases are registered against him.

Facts of the Case:

2 That the Applicant have filled the above Original Application alleging
excess mining by the lease Holder/Respondent No. 13 of Stone quarry in
Mouza — Damanabhuin, Tahasil — Tangi, and District- Khordha, Odisha and
sought appropriate directions from the Hon’ble National Green Tribunal.

3. That, vide order dated 22.09.2023, this Hon’ble Bench has issued
notice to this Respondent and the Respondent appeared through his advocate
on 02.02.2024.

4. That the Respondent No. 13/ Lease Holder has legally operated on
allotted Plot i.e. Plot No. 2161(P) and he has not operated in any area beyond
the allotted area as alleged by the petitioner.

5. That the Environment Clearance (EC) was issued for the Damanbhuin

Stone Quarry-A over a lease area of 10.23 acres or 4.139 Ha at Mouza

NOTARY, CUTTACK
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Damanabhuin, Tahasil = Tangi, and District Khordha, Odisha by State Lovel
Environment Tmpact Assessment Authority (SEIAA), Odisha vide letter no.
1660/SETAA, dated 06.07.2021 in favour of Tahasildar, Tangi and valid till
expiry of Lease Deed i.c from 24.04.2027.

6. That, the Tahasildar, Tangi, Khordha rcquested to SEIAA, Odisha,
Bhubancswar to transfer of Environment Clearance (EC) in favor of the
Present Respondent, who is the successful Bider under the Provision of
OMMC Rules, 2016 for operationalization of the sairat source. The Proposal
was considered by the SEIAA and EC was transferred in favour of this
Respondent on 15.03.2022 as recommended by the Tahasildar, Tangi.

7. That, the Consent to Establish (CTE) was issued in favor of the
present Respondent on 29.06.2022 by the State Pollution Control
Board(SPCB) and Consent to Operate (CTO) was issued on 15.07.2022 and

19.06.2023 for the said quarry i.e. Plot No. 2161(P), Khata No. 708.

8. That, the present Respondent operated only on the allotted plot as
quarry with the norms and guidelines set by the appropriate authorities. The
allegation of excess mining from the allotted plots and other plots is baseless
and absurd.

9. That, the present Respondent has not violated any Environmental laws
and provision and comply with all the terms and conditions set by the

different authorities.
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10.  That, One Yudhistir Udaysingh, S/o Kunja Bihari Udaysingh and
another Biswanath Behern, S/o Bula Behera, both arc resident Village/PS —
Jankia, Dist — Khordha was involved in illegal mining from Damanbhuin
Laterite Stone Quarry — A’ and adjoining arca. Even after the lcase of the
said quarry in favour of the present Respondent, they are forcefully and
illegally extracting thc minor minerals from the said quarry and adjoining
arca. Even they threatened the present Respondent and his attorney holder not
to come to the mining area. The attorney holder of the present Respondent
has submitted a representation dated 23.06.2022 to the Tahasildar, Tangi
regarding the theft of minor minerals and illegal ‘mining in the said area and
requested for legal against them. The Tahsildar, Tangi is forwarded this
representation to the Revenue Inspector, Achyutpur for inquiry and necessary
action.

(Copy of the representation dated 23.06.2022 to the Tahasildar, Tangi is
annexed as Annexure — R/1)

11. That, Revenue Inspector, Achutpur after due inquiry found the
allegation against both Yudhistir Udaysingh and Biswanath Behera is true.
As per the letter No. 23 6, dated 23.06.2022 sent by the RI, Achyutpur to the
Tahasildar, Tangi, as per inquiry and measurement by the Geologist, it is
found that both Yudhistir Udays‘kgh and Biswanath Behera excavated
volume of 8162 MGQ of laterite smne from the said quarry.

(Copy of the Letter No. 236, dated 23.96.2022 sent by the RI, Achyutpur

to the Tahasildar, Tangi is annexed as Annexure — R/2)
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12, That, The Tahasildar, Tangi lodge o complaint against both Yudhistir
Udaysingh and Biswanath Behern in Jankia Police Station, Khordha on
24.06.2022 and request for stringent action them. The calculation of the
demands for illegal minor mincrals is Rs. 18,89,047/-(Rupees Eighteen Lakh
Eighty-ninc thousand forty-scven) as per the complaint of the Tahasildar,
Tangi to the local police station.

(Copy of the Complaint dated 24.06.2022 by the Tahasildar, Tangi to
the ICC, Jankia Police Station is annexed as Annexure — R/3)

13. That, the most interesting fact of the case is the Petitioner of the
present case is paternal nephew of the Biswanath Behera who is an accused
in illegal mining and F.LR vide No. 237, dated 25.06.2022 was lodged
against him in Jankia Police Station U/s 21 of Mines and Minerals
(Regulation of Development) Act 1957 and Sections 34 and 379 of IPC .
Biswanath and his partner Yudhistir Udaysingh was involved in illegal
mining from the said quarry and in was established after the due inquiry by
the RI, Achyutapur with help of Geologist. As a counter blast against the
present Respondent, Present petition is filled against the present Respondent
as a result of peronal enmity and grudge as the Respondent had given
complaint against them to the Tahasildar, Tangi and Tahasildar Tangi has
initiated action against them.

(Copy of the FIR No. 237 dated 25.06.2022 at Jankia Police Station is

annexed as Annexure — R/4)
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14.  That, the uncle of the petitioner and his partners arc habitual offendcrs
with involvement erime related to illegal mining and other related crimes and
there are many casc registered against in Jankia Police Station. In 2021, FIR
No. 127 was registered against the uncle of the Petitioner Biswanath Bchera
alias Bisia Behera and 14 others U/s 186,379,411 of IPC and section 12 of
Orissa Minerals (Prevention of theft, Smuggling and other Unlawful
Activities) Act 1989. Again another FIR is also lodged recently on
09.09.2023 vide FIR No. 301 in Jankia Police Station U/s 68 of Orissa Minor
Minerals Concession Rules, 2004 and Sections 34, 379, 447 of IPC against
the Yudhistir Udaysingh, the illegal partner of the uncle of the petitioner- So,
they are involving in illegal mining, theft and smuggling of minor minerals.
After lease has been granted in favour of the present Respondent, they are
became revengeful mood and started fake cases against the present
Respondent. This Original Application before Hon’ble NGT is a part of it as
the petitioner is the nephew of the one of the accused in several mining theft
and smuggling cases.

(Copies of other FIRs against uncle of the Petitioner and his partners are

annexed as Annexure — R/S)

15.  That, the Petitioner is not a Bonafide person and the present Original

Application before the Hon’ble NGT by the Petitioner is filled with malafied
intension to harass the present Respondent and fulfil their personal interests

and So, the Original Application is liable to be dismissed with cost.
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PARA WISE REPLY:

16.

n.

That, here is para wise reply to the averments made by the applicant:

That with regard to contents of pam | the same is denied by the present
Respondent as no illegal quarrying is done by the present Respondent.
That the contents of the para 2 arc truc as the Present Respondent is
opcrating in the allotted quarry as per the duc process of law and existing
legal provisions.
That. with regard to contents of para 3 the same is strongly denied by the
present Respondent as the present Respondent is is only operating on the
allotted plot i.e. Plot No. 2161(P) and not beyond that. The allegation of
illegal operation on plot No. 2162 is baseless and false one. So, there is no
question of Foreset Clearance, Environmental Clearance and Consent to
Operated from the State Pollution Control Board. The present Respondent
has mentioned the allotted plot No. 2161(P) on the sign board at lease site.
That, with regard to contents of Para 4, the same is denied by the present
Respondent. There was no falling of trees by this Respondent and this
Respondent has only operated in the allotted plot. The mining operation is
done as per the provisions and there is no impact on locality or on the local
people. There is no grievance regarding this in past.
That, with regard to contents of Para 5, it is admitted that as per the lease
condition the present Respondent is permitted to extract 1500 cubic meter
of laterite stone, but it is wrong and denied of the present respondent
having already operated the entire lease area of the ten acres and it is also
S
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M.

viii.

denied of he having opernted/extracted from Plot No. 2162, Rest of the
content of the paragraph is deniced.

That. That, with regard to contents of Para 6 the same is denied by the
present Respondent. The lcase of quarry is in favour of thc present

Respondent as per the law after following all the official process and

proccdures.

That, with regard to contents of Para 7 the same is totaly denied as present
Respondent is not doing any mining and other activities beyond the allotted
plot. The present Respondent has got nothing to do with Plot No. 2162 as he
has been granted lease for Plot No. 2161(P), therefore there was no
necessity for obtaining forest clearance, Environmental Clearance and
Consent to Operate from State Pollution Control Board. On the contrary, he

has obtained all the necessary clearances for operating his leased plot No.

2161(P).

That, That, with regard to contents of Para 8 the same is denied by the

present Respondent as the present Respondent is not doing any mining and

other activities beyond the allotted plot. No Machine is used in illegal
mining works as alleged by the petitioner. In the sign board lease period is

written as 25.04.2022 to 24.07.2027 as per the lease agreement between

Tahasildar, Tangi and the Respondent on 25.04.2022. But only after

7
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IX.

xiii.

obtaining all the clearances, CTO and work order the quarry opcration
started from 29.07.2022.
(Copy of the lease agreement dated 25.04.2022 with the Tahasildar,

Tangi is annexed as Annexure — R/6)

That, with regard to contents of Para 9 the same is denied by the present
Respondent. The allegation about the removal of acacia and cashew tree
while extracting the laterite stone is baseless and and false.

That, with regard to contents of Para 10 the same is denied by the present
Respondent. There is no violation of any law and all the mining is done on
allotted plot as per the law following all the terms and conditions prescribed
by the various regulatory and monitoring authorities.

That, with regard to contents of Para 11 the same is denied by the present
Respondent as no villagers have made any allegations or complaint to any
authorities except this petitioner due to a personal enmity. Annexure-2 filled
by the petitioner clearly shows that only the petitioner made baseless
allegation to different authorities against the present Respondent.

That, with regard to contents of Para 12 the same is denied by the present
Respondent. There is no pollution due to the mining works under taken by
the present Respondent.

That, with regard to contents of Para 13 the same is not disputed by the
present Respondent. The respondent has been depositing Royality and all

other Government fees as per the the rules.
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Xiv.

XV.

XVi.

XVii.

xViii.

xxi.

10

That, with regard to contents of Para 14 the same is denicd by the present
Respondent as all the conditions of Environmental Clearance have bcen
complicd.

That, with regard to contents of Para 15 the same is not disputed by the
present Respondent.

That, with rcgard to contents of Para 16 the same is denied by the present
Respondent. Only after environment clearance was transferred in favor of
the present Respondent, the quarry operation started, not before that.

That, with regard to contents of Para 17 the allegations of noncompliance of
conditions of Consent to Establish (CTE) is denied by the present
Respondent. All the conditions have been complied.

That, with regard to contents of Para 18 the same is denied by the present
Respondent. New Consent to Operater(CTO) was granted only after
verifying the compliance of the earlier CTO conditions.

That, with regard to contents of Para 19 the same is denied by the present
Respondent. All suitable measures are taken to mitigate air pollution and
water sprinkling is a regular part of the quarry process. No mining is done
violating any norms and conditions prescribed in the law.

That, with regard to contents of Para 20 the same is denied by the present
Respondent. The allegation about the illegal mining is baseless and false
one as the Respondent has not used any machinery for illegal mining.

That, with regard to contents of Para 21 the same is denied by the present

Respondent. The stone quarry is operating with due process of law fulfilling
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XXiii.

XX1V.

XXV.

XXVI.

11

all the terms and conditions preseribed under law. Due to this quarry
operation villagers are not fucing any problemns and there are no complaints
against the present Respondent exeept by the Petitioner duc to personal
cnmity and revenge.

That, with regard to contents of Para 22 the same is strongly denied by the
present Respondent. The present petitioner is law abiding citizen of the
country. The extraction of minor minerals is being donc with due
permission by the competent authoritics and no illegality is being done. So,
no question action taken by the any authoritics against the Present
Pctitioncr.

That, with regard to contents of Para 73 the same is denied by the present
Respondent. No illegal mining is done by the present Respondent.

That, with regard to contents of Para 24 the same is denied by the present
Respondent. No illegality is done on the part of the present Respondent. The
said Guideline dated 26.04.2019 is not applicable to the facts and
circumstance pertaining to the case of the present Respondent.

That, with regard to contents of Para 25 the same is denied by the present

Respondent. The mining is done as per the rules, regulations prescribed

under various laws.

That, with regard to contents of Para 26 to 30, as the present Respondent

has not carried out any illegal mining activities, hence the question of his

violating the various provisions as mentioned in the petition as mentioned in

(/ D
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Advocate

JoTaeY, O TTTACK

119



12 120

i s facts
these paragraphs does not arises, ns the same is not applicable to the

and circumstances pertaining to the case of the present Petition.

xxvii. That, with regard to contents of Para 31, not applicable for the prescent
Respondent.

xxwiii. That, with regard to contents of Para 32, as the present Respondent has not
carried out any illegal mining activities, hence the question of his violating
the various provisions as mentioned in the petition as mentioned in the
paragraph does not arises, as the same is not applicable to the facts and

circumstances pertaining to the case of the present Petition.

xxix. That, with regard to contents of Para 33 to 35, the said provisions/directions
are meant for offence of Money Laundering. But in present case, mining
works is done as per the rules, regulations prescribed under various laws

and there is no question of these offences.

xxx. That, with regard to contents of Para 33, as the present Respondent has not
carried out any illegal mining activities, hence the question of his violating
the various provisions as mentioned in the petition as mentioned in the
paragraph does not arises, as the same is not applicable to the facts and

circumstances pertaining to the case of the present Petition.

| -
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XXXi. That the facts which are not speeifienlly admitted here in above is deemed
to have been denied. The present Respondent rescrves his right to file

additional aftidavit and documents if nced ariscs at the time of hearing.

17. That in view of the above facts and legal position the present Original

Application is liable to be dismissed with cost.

CUTTACK By the Respondent -13 through Counsel
DATE:- 21.02.2024 W
Akhand,Advocate =

B.C.E. No.0-269/2023. Ph:7008816891

UNDERTAKING

That the present Respondent undertake to file the translated version of Oriya

annexures as and when necessary and being directed by the Hon’ble

Tribunal.

CUTTACK By the Respondent -13 through Counsel
DATE:- 21.02.2024

Akhand,Advocate

-
B.C.E. No.0-269/2023. Ph:700881 6891
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BEF ;
ORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 122 /2023/EZ
IN THE MATTER OF: -

Ajay Behera ... Applicant

-VERSUS-
State of Odisha & Ors, ' .... Respondents

AFFIDAVIT

L, Sri Prahallad Biswal, S/o- Purna Chandra Biswal At- Kaithapalla, Po-

Biribadi, Dist- Khordha, State- Odisha, do hereby solemnly affirm and state as

follows:-

1. That I am the Respondent No. 43 in the above mentioned application
and competent to swear this affidavit.

2. That I have read over the contents of the accompanying affidavit and
the same are true to the best of my knowledge and belief and is drafted on

my instruction. %ﬁﬂwo‘g/\ (E V’\/*Su'"f

DEPONENT Sz
VERIFICATION

Verified on this the a'\is+ day of Feb 2029{ at _ Cut=ek that the

< . - PO
contents of the above counter affidavit are true and correct. No part of it is false

and nothing material has been concealed there from.

Q@

tenifed ) iblies] Bino=Y
—-—/ ’

Advocate ( DEPONENT 2
» The above named Deponem

Solemnly affir

ﬁ y l%ng g{m;{: oo
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Surendra Prasadlb//g ’7/M

Advocate
NOTARY, CUTTACK
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Translation of Annexure - 1

To
The Tahasildar, Tangi, Khordha

Sub: To Stop illegal mining in Damanbhuin Laterite Stone Quarry —'A’
Sir,

I am Dhruba Charan Kalas, S/o Pramod Kalas At/Po- Malipada, PS — Jakia and I am
the the attorney holder of the Prahalad Biswal inform you that one Yudhistir Udaysingh,
S/o Kunja Bihari Udaysingh and another Biswanath Behera, S/o Bula Behera, both are
resident Village/PS — Jankia, Dist — Khordha theft mineral mining from Damanbhuin
Laterite Stone Quarry —A’ on Khata No. 708, Plot No. 2161, Area A10.230 and

adjoining area.

They are involved in illegal mining operation from this quarry and other quarry near by
the villages. They threatened the present Respondent and his attorney holder to kill if

they come to the mining site.

So, We are not able to do mining operation. They are sold large volume of mineral
minors from Damanbhuin Laterite Stone Quarry — ‘A’ and sold these minerals. I submit
this FIR to measure the mining area by the Geology department officials and take
necessary legal action against those two culprits and ensure us to operate the mining

and obliged.

23.06.2022 Your's Faithfully

Dhruba Charan Kalas
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(Translation of Annexure — 2)

Office of the Revenue Inspector, Achyutpur

Letter No. 236, Dated 23.06.2022
To,
The Tahasildar, Tangi

Sub: Regarding Smuggling of minor mineral from Damanbhuin
Laterite Stone Quarry —'A’

Sir,

I visited the Damanbhuin Laterite Stone Quarry —A’ on Khata No. 708, Plot No. 2161,
Area A10.230 and inquiry in the spot. Surveyor Seikh Kali Mula and Dipen Parida are
with me and after measurement with due procedure, we came to know that
Approximately 8000 MGQ amount of Laterite stone extracted from this site and stolen.

From inquiry it is found one Yudhistir Udaysingh, S/o Kunja Bihari Udaysingh and
another Biswanath Behera, S/o Bula Behera, both are resident Village — Jankia with
their associates entered into this mining area and extracted minor minerals and they also
threatened the people who oppose them. During inquiry some local people also present
as witness.

So, We convey this report for your information and necessary action at your end.

Your's Faithfully
Revenue Inspector
Achyutapur
Signature of Witness:

Dushmanta Srichandan
Ananda Bhujbal
Narayan Parida
Dhruban Charan Kalasa
Ranjan Behera
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1 e\ OFFICE OF THE TAHASILDAR, TANG!, KHORDHA
A E-Mall-ID- tdrtungl@gmall.com & tah.tangikh-od@nic.in
fat L.No.- T Date 0 /05— 2020
i /! W b2/
L3 To, .
‘- ®
' ,?ﬁ The IIC Jankia Police Station, Dist- Khordha.
-
"; A Sub: - To lodge an F.I.R..against the culprits.
‘ ’ With reference the:to the subject cited above, | am to say that, Bhurba Charin \
,i Kalas S/o- Promod Kalas, of village-: Mainpada s Po- Ma]npada Ps- Jankia Dist- Khordha the o
8 attorney holder of Prahallad Biswal (lesseegof Damanbhum Laterite Stone Quarry — “A”) has o
. Zal
N given a written statement that while defriarcating the quarry area, some miscreants Op,osec the <
3 demarcation work to be done by R.l Achyutpur and Tahasil Amins. The report of R.i s vutpu [
5 is also attached. After receipt of the Joint visit report of the team comprising of Deputy D recter
Geology Khordha authorized RQP thtal station: team, R.I. Achyutapur and his o«

Damanbhuin Laterite stone quarry-A conducted on 23.6. 2022. It is come to the notice of the
undersigned- that the ‘volume 16324 Cum Laterite stone has been excavated fromi -the said
sources. But 8162 Cum laterite- stone\excavated excluding waste 50% of Total volume. which
indicted that Yudhistir Udayasingh S/o- Kunja ‘Bihari Udayasingh , Biswanath Behera S/o- Bula
Behera all are residence Ps- Jankia Dist-'Khordha are excavated volume 8162 of said quarr.

.The demand against the extrication is as follows.

Royalty’ =1469160
Addl. charges=163240
SR - =360 -
IT.SC =35913
DMF =146916 _
EMF. - =73458 2 _ B

y _ .
' Total =1889047 (Rupees Eighteen Lakh Eighty-nine thousand forty-seven) Only

In, view of the above, | would request you to lodge an FIR: agaxnst the following
people and recovery of the demand of the mentioned the above name , also treat the written
statement given'by attorney holder of the lessee as F.|.R.’and strong action as deemed proper

may be taken against the culprits.

! 1. Yudhistir Udayasingh S/o- Kuﬁja Bihari Udayasingh
| 2. Biswanath Behera S/o- Bula Behera all are residence Ps- Jankia Dist- Khordh:

Yours faithfully,

Tahasndar Tdum
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N.C.R.B (ua1.®).31. &)
I.|.F.-l (Thraa ST ®1-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YYH FI«1 RO
(URT 154 g3 ufehar wfgar & agq)

1 Digrict (fSrerm): KHURDA P.S. (4T14T): JANKIA Year (@¥): 2022
FIR No. (T.q.R. &.): 0237 Dateand Timeof FIR (T.{q.R. A R=iw 3k
HqAY): 25/06/2022 20:00 hrs
2. SNo.(®H.) Acts@rfafaam Sections (4RI(T))
1 MINES AND MINERALS 21

(REGULATION OF
DEVELOPMENT) ACT 1957

2 IPC 1860 34
3 IPC 1860 379

3. (@ oOccurrenceof offence (3T9ITEr

$1 "ea):
1 pay (R=): Intervening Days Date from (Rt ®): 23/06/2022 Date To (feetier d%): 25/06/2022
Time Period (T 31afd): Time From (&A% &): 00:00 hrs TimeTo (FHT dF): 20:00 hrs
() Information received at P.S. (YTAT T8t Date (f&=TTh): Time (FH9):
AT gICd 5‘:‘;‘): 25/06/2022 20:00 hrs
(c) General Diary Reference Entry No. (¥fafe &.): Dateand Time
(AST=ITHET TeeY): 026 (fa® 3k
qAY):
25/06/2022
20:00 hrs
4. Type of Information (AT T THR): Written
S Place of Occurrence (TcATEY):
1. (a) Direction and distance from P.S. (a=T & gt 31X fam): NORTH, 08 Km(s) Beat No. (fie .):

(b) Address (9dT): DAMANBHUIN ,

(c) In case, outside the limit of this Police Station, then Name of P.S. (If& g1aT WAT & aIgX & Y AT F1 AH):

District (State) (foreT (I5)):

6. Complainant / I nformant (fRrrIasdr / 'qy?nao—cl‘r):

(@  Name (ATA): SMRUTI RANJAN SATAPATHY
J -{iir:“;::" -
L 1
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(b)
(©)

(€)
(f)

(9)

(h)

@)

= [ o
1k
gl

II.F.-l (Tfya ST Br-1)
Father'sHusband's Name (Rrar/afa &1 ame):

Date/Year of Birth (3=# fafd / a¥): (d) Nationality (Xrs€rraT): INDIA
1982

UID No. (F3m$3 &.):

Passport No. (99 &.):

Date of Issue (ST &I &t Place of | ssue (ST &I T TYTA):

fe=TTR):

ID Details (Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN)
(T RAEROT (AT F1E  AdSIAT F1S N, JATES F., FsfAer aAsdw, 41

H1S))

S. No. ID Type (Y891 9T &I ID Number (q8€Te §&AT)
(.9.) g
Occupation (cI9dM):
Address
(9<):
S-NC{- Address Type (9T &T  Address (IT)
(.9.) TE)
1 Present Address TAHASILDAR TANGI , JANKIA, KHURDA,
ODISHA, INDIA
2 Present Address TAHASILDAR TANGI , JANKIA, KHURDA,
ODISHA, INDIA
3 Permanent Address TAHASILDAR TANGI , JANKIA, KHURDA,
ODISHA, INDIA
4 Permanent Address TAHASILDAR TANGI , JANKIA, KHURDA,
ODISHA, INDIA
Phone number (GIHTY H.): M obile (RET8e H.):

91-9556000638

b’ :
o
' 2

129
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7.

10.

11.

12.

13.

Ty AL

I.|.F.-l (Thraa ST ®1-1)

Details of known / suspected / unknown accused with full particulars (JiTd / ®fe3er / AT
Fffgaa &1 X favor wfga aoien):
Accused More Than (3raTd 3R v & 3@« & ar gEn):
0
S-NO.  Name(@®)  Alias(3usier) RelativesName  present Address(ad@mer
(.9.) (RedeR T a118)
qdr)
1 YUDHISTIR Father's Name: 1.
UDAYASINGH KULAMANI JANKIA ,JANKIA,KHURDA,
UDAYASINGH ODISHA,INDIA
2 BISWANATH BULA BEHERA 1.
BEHERA JANKIA ,JANKIA,KHURDA,
ODISHA,INDIA
Reasons for delay in reporting by the complainant / infor mant (¥ TIasdT / FaATHAT ARt
R 38 F goF FUS F FRON:
Particulars of properties of interest (Fafetrd WFITT HI
fazor):
S. No. Propertty Category Property Type Description Value(ln
(FH) (FFafr (@FIR & yHR) (FRaron) Rs-) (AT
Aoft) (® #))

Total value of property (In RY-) (FFaf T |/ AT H)):

Inquest Report / U.D. case No., if any (g a#iaT RalE / F.3.gaor

¥., afg F:15 |
S.NO. yIDB Number (Z.2.9aor ¥.)
(F.49.)

First Information contents (F4H AT TL):

On 25.6.22 at 8.00 PM Tahasildar Tangi aleged in writing that the miscreants opposed the
demarcation work by Tahasildar staff and during joined visit it is noticed that |aterite stones worth
of Rs 1889, 047 from the Govt. land of Damanbhuin laterite stone quarry. A has been stolen
(excavated) by the culprits Y udhistir Udayasingh S/o Kunjabihari Udayasingh and Biswanath
Behera S/'o Bula Behera both of village/PS Jankia Dist. Khordha PS 1889,047, PR Nil .

Action taken: Sincethe above infor mation reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr TR FRGEY : 9fF SRFT TEFHT T gaT Tdar § B AR F&A FT adEr

ﬁa":g 2 ¥ 3od@ URT & dgd 8.):

et = 3
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14.

15.

= [ o
- n,
i

D

2

II.F.-l (Tfya ST Br-1)
Registered the case and took up the investigation (Ye<oT gt a1 =T 3 o &

fow =T m=m): /7 or (AD)

Directed (Name of 1.0.) (IT&r SR &7 H): Niranjan Mohanty Rank (4g): Sl
(Sub-Inspector) No. (H.): M obile No. (AeT8e sfa’): 919078034944 to
take up the Investigation (Y SITT 39aF U & ot & fav @Ader = aram) or
()

(3)  Refused investigation dueto (e & faw): or (¥ HRUT SHR AT
1)
(4)  Transferred to P.S. (4T=): District (frem):
on point of jurisdiction (FT &AAFR &
FROT FEATAR).
F.I.R. read over to the complainant / infor mant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (FRIsTId®H4T /
HITHal F TARS 95 F FoA$ =0, FE g g8 AW 3R vE F1N AYeF
fRreraasar 1 & =)
R.O.A.C.
(3IR.3t.T.H)
Signature of Officer in charge, Police
Station (UTAT THRY & FEATER)
N oiTH): Digbijay Biswal
Signature/ Thumb ame (<7T7): Digbijay Bisw
impression Rank (9<): | (Inspector)
of the complainant / No. (&.): AXVPB1552E
mformant; / M obile No. (RIeT8e .):
IR F FEAE 919439828464
/3718 &1 faarmeT)
Date and time of dispatch to the court (37eTerd & 9ot &Y =i+
3 ga):

=

k
.
i

131
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II.F.-l (Tfya ST Br-1)
Attachment toitem 7 of First Information Report (Y& FI=T RS & #Ag 7 Hedas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(@feeyr / afgea A adfRe RFava, Rgfaar st s Rewon @R s /7 @ @)

SNO. sex(fefar) Date/Year Of  pyjig(gemae)  HEGNt  complexion (%) | dentification Mark(s) (TgaTe Rreg)
(F.9.) Birth (9=q faf¥ (cms)
/ a¥) G
(@.5%))
1 2 3 4 5 6 7
1 Mde 1987 -

IsProxitted: No

2 Male 1989 -
I's Proxitted: No
Deformit'ies/ Peculiari'tieﬁ Teeth (a‘fa-) Hair (aTer) Eye (3#@) Habit(s)(siﬁﬁ') Dress Habit (s)
(famfaar / fafdrsearn) (9gTar
8 9 10 11 12 13
Language/Dialect Place of (# €4wT) Others (3/%)
(omT/atel)
Burn Mark (sfer  Leucoderma Mole(AE|T)  Scar (9Td) Tattoo (I& T F1)
&T 1 forer) (TPRAT(TDE
)
14 15 16 17 18 19 20

Thesefieldswill be entered only if complainant/informant gives any one or mor e particulars about the suspect/accused.

(FE &7 @ oof fFT e Ify RiFrrded / gaamrdr Gfe7y / 3fPgsd TR & F1§ 06 a1 30Q HWF TSR a1 2)

T L{.":I_'-":-" -.':.

| -
A
I_"'\. 5
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% =%
) OFFICE OF THE AHASILDAR, TANG!, KHORDHA 133
o E-Mail-iD- tdnangl@gmail.cum & tah.ungikh-oﬁﬁ“ic.in

L.No.- N?ﬁ) ; Date 2,1/ / 0

To,

The IIC, Jankia pPolice Station, Dist- Khordha.
Sub: - To lodge an F |R. against the culprits.
Sir,

\With reference the to the subject

Kalas Slo- promod Kalas, of village- Mali , Po- Malipada Ps- Jankia Dist- Khordha e
attorney holder of Prahallad Biswal (lesse€ of Damanbhuin Laterite Ston€ Quarry — “A") has
' ing the 9 area, some miscreants opposed the

undersigned the volume 16324 Cv e has been excavated from the said
' s g waste 50% of Total volume. which

ia Bihar Udayasingh . Biswanath Behera S/o- Bula
of said quarry

indicted that 'yudhistir Udayasingh S0 Kunja
gehera all aré residence P . fjict- Khordha  8re ex:auatad yolume 8162

The demand against the extrication is @8 follows.

Royalty =1469160
Addl. d‘\argaar-‘tﬁﬂ%ﬂ
SR =360
IT.SC =35913
DMF =146916
=73458

en Lakh Eighty-nine thousand forty-seven) Only

Total =1 889047 (Rupees Eighte
In view of the above, | would request you to lodge an FIR against the following
ry of the demand of the mentioned the above name also treat the written

ple and recove
statement given by attorney nolder of the lessee a8 .l

1. Yudhistif Udayasingh Slo- Kunja Bihari Udayasingh
2. Biswanath Behera S/0- Bula Behera all are residence ps- Jankia Dist- Khordha

wT proorn_ Rudesd Jtneprk O P30
AT WL PR AmAnes) oand Cou Ul A4 [3U DY

Yours faithfully,

'?/LM“*T"?\M ,Wfﬁ*‘h‘rﬁ#frd Pe Ll o237,
P} VEs 0 O o2 W”"—‘*i"‘f el a - k-

A ratis L Dnend et b ta 0
c_prpJ\-i-"-ﬂj o Eu{vh, ol . - e B

Lot of Cont” f_gir/,,,
T ob -

,_M""Zﬂ"'" “LJ ol o m;w .
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N.C.R.B (Ta1.®).31R. )
I.|.F.-l (Thraa ST ®1-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YYH FI«1 RO
(URT 154 g3 ufehar wfgar & agq)

1 Digrict (fSrerm): KHURDA P.S. (4T14T): JANKIA Year (@¥): 2021
FIR No. (T.q.R. &.): 0127 Dateand Timeof FIR (T.{q.R. A R=iw 3k
qAY): 18/06/2021 22:00 hrs
2. SNo.(#¥.) Acts (3t Sections (4R1(T))
1 IPC 1860 186
2 IPC 1860 379
3 IPC 1860 411
4 ORISSA MINES AND MNRL 12

(PREVN.OF THEFT SMUGG
ACTIVITIES)ACT 1989

3. (@ oOccurrenceof offence (3T9TEr

$r gea):
1 Dpay®@M): Friday Date from (f=tis &): 18/06/2021 Date To (i d=): 18/06/2021
Time Period (W# 3raf®): Pahar 7 Time From (@& ®): 19:00 hrs Time To (WHT d%): 19:20 hrs
() Information received at P.S. (YTAT T8t Date (f&=TTh): Time (HY):
eIl qioed §'é'): 18/06/2021 22:00 hrs
(c) General Diary Reference Entry No. (¥fafe &.): Dateand Time
(AST=ITHET Hesl): 019 (fa 3k
JqAY):
18/06/2021
22:00 hrs
4. Type of Information (AT T ThR): Written
S Place of Occurrence (TcATEY):
1. (a) Direction and distance from P.S. (a7=IT & gt 3R fg2m): NORTH-EAST, 6 Km(s) Beat No. (fie &.):

(b) Address (9<T): Mundamba cashew field,

(c) In case, outside the limit of this Police Station, then Name of P.S. (?Tﬁ.' oA WA & 9ET & v 9T # oTTH):

District (State) (foram (I=3)):

Complainant / I nformant (R ade®ar / ;[amﬁl‘r):
. .{_{I@i—i »

b’
i
' 1

ISk
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(b)
(©)

(€)

(f)

(9)

(h)
(i)

()

II.F.-l (Tfya ST Br-1)
Name (sITdH): Sarat Kumar Paikray

Father'sHusband's Name (Rrar/afa &1 a19):

Date/Year of Birth (s=# faf¥ / a¥): (d) Nationality (Xrs&¥adT): INDIA
02/12/1963

UID No. (F3m$s &.):

Passport No. (qRT9E H.):

Date of Issue (ST &It &t Place of | ssue (ST XA HT TYTA):

fe=TrR):

I D Details (Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN)
(TETT RAERT (AT F1E  AdSIAT F1S NS, JATES F., FefAer asdw, 4

F1S))

S. No. ID Type (Y891 9T &I ID Number (q8<TeT &)
FH)
Occupation (cIqdM):
Address
(9dm):
S-NC{- Address Type (9T &T  Address (IdT)
EF) e
1 Present Address ASI OF JANKIA PS, JANKIA, KHURDA, ODISHA,
INDIA
2 Present Address ASI OF JANKIA PS, JANKIA, KHURDA, ODISHA,
INDIA
3 Permanent Address JAMUNA, DELANGA, PURI, ODISHA, INDIA
4 Permanent Address JAMUNA, DELANGA, PURI, ODISHA, INDIA
Phone number (gXHTY H.): M obile (RIETSe ¥.):

91-9178515775

Details of known / suspected / unknown accused with full particulars (I / @feaer / 3rad
FffgFa #1 R Rawor afga o).

Accused More Than (3raTd 3R o & 3@« g ar g

0

S. No. Name (ATH) Alias (3qais) RelativesName  pyegent Addr ess(@ddTe

T-R .

r = 1:'.'2."”-"

k
e
i

(.9.) (ReadgrR T a11A)

q)

.

135
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5 [ e
i

10

11

12

13

14

15

=

k
.
i

Sachi
Gumansingh

KunaJena

BisiaBehera

Nagen Jena

Sanjay Udaysingh

Deepak Behera

Sipu Harichandan

supervisor of
cashew
Developement
corporation
Jankia

Driver and owner
of truck OR 09 F
8489

Driver and owner
of truck ORY
5567

Driver and owner
of dumpher OR
14R 8902

Driver and owner
of truck OR 02 Q
2975

Driver and owner
of truck OR04 D
8455

Driver and owner
of truck OR 02
BB 7737

others

I.I.F.-| (Thrad Siter 1)
1. Nuagoan
Jankia,JANKIA ,KHURDA,O
DISHA,INDIA

1.
Baligadia,JANKIA ,KHURDA,
ODISHA,INDIA

1.
Baligadia, JANKIA ,KHURDA,
ODISHA,INDIA

1.
Baligadia, JANKIA ,KHURDA,
ODISHA,INDIA

1.
Baligadia, JANKIA ,KHURDA,
ODISHA,INDIA

1.
Baligadia,JANKIA ,KHURDA,
ODISHA,INDIA

1.
Baligadia,JANKIA ,KHURDA,
ODISHA,INDIA

1.
Supervisor,JANKIA ,KHURD
A,ODISHA,INDIA

1. Driver and owner of
truck, JANKIA , KHURDA ,ODI
SHA,INDIA

1. Driver and owner of
truck, JANKIA ,KHURDA,ODI
SHA,INDIA

1. Driver and owner of
dumpher,JANKIA,KHURDA,
ODISHA,INDIA

1. Driver and owner of
truck, JANKIA ,KHURDA,ODI
SHA,INDIA

1. Driver and owner of
truck, JANKIA ,KHURDA,ODI
SHA,INDIA

1. Driver and owner of
truck, JANKIA , KHURDA ,ODI
SHA,INDIA

1. not
noted, JANKIA KHURDA,OD
ISHA,INDIA
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10.

11.

12.

13.

5 [ e
i

II.F.-l (Tfya ST Br-1)
Reasons for delay in reporting by the complainant / informant (frsrraerdr / qsl?lﬁ-ﬁl‘r CART
R 38 F goF FUS F FRON:

Particulars of properties of interest (Fafetrd WFITT HI

faazon):
S. No. Propertty Category Property Type Description Value(ln
(®.9.) (W& (@Fafa & 9FR) (faaom) RY-) (HeT

AofY) (® #)

Total value of property (In RS-) (G4 T fA (T #)):

Inquest Report / U.D. case No., if any (g a#iaT RalE / F3.gaor

¥, I F$ )
S.NO. yIDB Number (Z.2.9aor ¥.)
(F.9.)

First Information contents (F4H AT TL):

On 18.6.2021 at evening while ASI S.K Paikray with other staff were performing evening patrolling
duty received information that some persons namely Kuna Jena, Bisia Behera, Nagen Jena, Sanja
Udaysingh, Deepak Behera and others digging of laterite stones from cashew devel opement
corporation. Reached at the spot found three vehicles loaded with | aterite stones and other vehicles
fled away from the spot.

Action taken: Since the above infor mation reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr A FRGEY : GfF SHFT TEAFRT T gaqT TodaT § AR F&A FHT Al
A H. 2 # 3od@ YR & dgd 8.):

(1) Registered the case and took up the investigation (F<oT got fFar =T 3R st @
fow forar arm): /0 or (D)

(2)  Directed (Nameof 1.0.) (JITer 31 MY &T T#H): Pabitra Mohan Pradhan Rank
(9€): Sl (Sub-Inspector) No. (&.): 63431  Mobile No. (RETSe sTeR):
919437503773 to take up the Investigation (Y ST 3M9ef 9 & ot &
o fader f&am =) or (3

(3)  Refused investigation dueto (S & fare): or (% HRUT sHR fRaT
)

(4)  Transferred to P.S. (4TT): District (forem):

=

b’ :
i
' 4

137



30

N.C.R.B (ua1.®).31. &)

14.

15.

i

II.F.-l (Tfya ST Br-1)
on point of jurisdiction (T &AAFR &

FROT FEATAR).
F.I.R. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /infor mant, free of cost. (RYFIAHAT /

HIATHdT F TARS 95 FT GaAr$ A, TE gof g§ AW IR vF Frdt FAgeF
RFrasar & & =)

R.O.A.C.
(3IR.3M.T.E.)
Signature of Officer in charge, Police
Station (UT=IT YHRT & EATER)
. Name (sTTd): Bhabani Shankar
Signature/ Thumb K huni
impression untia
of the complainant / Rank (9<): | (Inspector)
informant (RY&rIa®Har / No. (H.): inspector
HAATHAT & FEATER M obile No. (RiET8e H.):
/37318 &1 fararmeT) 918328824255
Date and time of dispatch to the court (3T&Tad & 9T Hr eArh
3 wa):

| -
A
I_"'\. 5

138
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Attachment toitem 7 of First Information Report (Y& FI=T RS & #Ag 7 Hedas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(@feeyr / afgea A adfRe RFava, Rgfaar st s Rewon @R s /7 @ @)

S'N

0.

(F.9.)

10

11

12

13

14

15

Sex (fefan)

Date/ Year Of

Birth (SI=H

/ ag)

Mae

Male

Mae

Male

Mae

Mae

Male

Mae

Male

Male

Mae

Male

Male

Mae

Male

Deformities/ Peculiarities

(Rgpfaat / RAfdrsea)

AL
P

Y
.eh-.l""-"

k
.
i

8

5

Teeth (&F)

Build (FITae)

Hair (€TeT)

Height
(cms)
(Fg

(@.5%))

10

Complexion (33T)

Eye (317®)

11

I.|.F.-l (Thraa ST ®1-1)

I dentification Mark(s) (Tga= =)

Is Proxitted:

I's Proxitted:

Is Proxitted:

Is Proxitted:

I's Proxitted:

Is Proxitted:

Is Proxitted:

I's Proxitted:

Is Proxitted:

Is Proxitted:

Is Proxitted:

Is Proxitted:

I's Proxitted:

Is Proxitted:

Is Proxitted:

No

No

No

No

No

No

No

No

No

No

No

No

No

No

No

Habit(s)(3ﬂ3ﬁ) Dress Habit (s)
(9gerar

12

13
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Language/Dialect
(rmaT/aelt)

14

Burn Mark (ste Leucoderma
)

15 16

Place of (T ¥TeT)

Mole(H&dT)  Scar (9Td)

17 18

LIF.-I (vhrsa AT ®1-1)

Others (31=)

Tattoo (& T F1)

19 20
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I.|.F.-l (Thraa ST ®1-1)

These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.

(FE & it gof FFT S ARy Rt / gadEed @7y / 3PYFT TR A I 0 A1 39 AWF AR AT F)

Ty AL



To

The IIC Jankia PS.
Sub- First Information Report
Sir,

| Sri AS| Sarat Kumar Paikaray of Jankia PS along with C/310 R.N Singh,
OAPF-25 Surendra Pradhan and others as per direction performing evening
patrolling duty as well as conducting raid in illegal mines. During patrolling received
one reliable information that some persons namely 1) Kuna Jena 2) Bisia Behera 3)
Nagen Jena 4) Sanjay Udaysingh 5) Deepak Behera 8) Sipu Harichandan all are of
village Baligadia PS- Jankia Dist- Khordha and others have taken a piece of land
from Sachi Gumansingh of Nuagaon Jankia, who had taken that land from cashew
development corporation on lease basis to cultivate the cashew. But Sachi
Gumansingh instead of cultivating/selling the cashew nut he has given that land to
the above persons after taking huge amount to digging/excavation of laterite stones.
After received the information | informed to IIC and conducted raid in the said
cashew field and found three vehicles bearing regd No 1) OR 08 F B489(truck) 2)
ORY 55667 (truck} 3) OR 14R BS02(Dumpher) loaded with laterite stones. Seeing the
police jeep all the laboursfowner left the spot and we could able to apprehend the
truck driver of OR 08 F 84889. On being asked he disclosed his name as Jayadev
Das(38) S/0 Qudarshan Das of village Krushnapur PS- Chandapur Dist- Nayagada,
Seeing the police Jeep trucks bearing regd No 1) OR 02 Q 29752)0R 04D
8455,3)0R 02 BB 7737 loaded with laterite stones left the place in spite of police
indicate them to stop the vehicles. | with the help of local drivers brought the trucks
bearing regd NO 1) OR 09 F B489(truck) 2) ORY 5587(truck) 3) OR 14R
8902(Dumpher) to the police station,

Sachi Gumansingh of Nuagaon Jankia had taken the cashew field from
cashew development corporation fo cultivate cashew but instead of do that he in
connivance with 1) Kuna Jena 2) Bisia Behera 3) Nagen Jena 4) Sanjay Udaysingh
5) Deepak Behera 6) Sipu Harichandan all are of village Baligadia PS- Jankia Dist-
Khordha and others along with supervisor of cashew field have digging/excavation
the land which amounts to loss of huge revenue to the exchequer.

As the 1)Sachi Gumansingh of Nuagaon Jankia, 2) Kuna Jena 3) Bisia
Behera 4) Nagen Jena 5) Sanjay Udaysingh 8} Deepak Behera 7) Sipu-Harichandan
all are of village Baligadia PS- Jankia Dist- Khordha and others, supervisor of
cashew field, driver and owner of the above noted vehicles liable WS 379/411/186
IPC/12 OMPTS ACT. | submitted the FIR to take legal action against the above
accused persons
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LA
gl

I.|.F.-l (Thraa ST ®1-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YYH FI«1 RO
(URT 154 g3 ufehar wfgar & agq)

District (FSrelT): KHURDA P.S. (4T14T): JANKIA Year (@¥): 2023
FIR No. (T.g.R. .): 0301 Dateand Timeof FIR (T.{q.R. A R=iw 3k
gAag): 09/09/2023 14:15 hrs
SNo.(F.9.) Acts(3fafags) Sections (4RI(T))
1 ORISSA MINOR MINERALS 68
CONCESSION RULES, 2004
2 IPC 1860 34
IPC 1860 379
4 IPC 1860 447

(8  Occurrence of offence (3TTRTEr

$ gea):
1 Day®): saturday Date from (f&=ti& ®): 09/09/2023 Date To (ReTie @®): 09/09/2023
Time Period (¥HT 31af¥): Pahar 5 Time From (97 ®): 12:05 hrs TimeTo (AT d&): 13:15 hrs
(b)  Information received at P.S. (UTIT STET Date (f&=TT): Time (¥HY):
AT 9ICd gé'): 09/09/2023 14:15 hrs
(¢) General Diary Reference Entry No. (¥fafée &.): Dateand Time
(AST=TToaT Wesl): 016 (fa e 3k
qAY):
09/09/2023
14:15 hrs
Type of Information (AT T 9hR): Written
Place of Occurrence (4¢aT¥ddl):
1. (a) Direction and distance from P.S. (9= & gt 3iX f&em): NORTH, 3Km(s) Beat No. (dfie &.):

(b) Address (9dT): Kapilatangi area behind, Saursahi Mundambo,

(c) In case, outside the limit of this Police Station, then Name of P.S. (If& U1aAT WAT & gy & aY A1 F1 ATH):
District (State) (Fram (I=9)):

Complainant / Informant (fIsTaae®dT / Fa=THa):

) (_,?qﬁ ,Name (<ITH): Abhaya Kumar Rout

Py s
o
T 1
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(b)
(©)

(€)
(f)

(9)

(h)

()

= [ o
1k
gl

II.F.-l (Tfya ST Br-1)
Father'sHusband's Name (Rrar/afa &1 ame):

Date/Year of Birth (3=# fafd / a¥): (d) Nationality (Xrs€rraT): INDIA
25/02/1970

UID No. (F3m$3 &.):

Passport No. (99 &.):

Date of Issue (ST &I &t Place of | ssue (ST &I T TYTA):

fe=TTR):

ID Details (Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN)
(T RAEROT (AT F1E  AdSIAT F1S N, JATES F., FsfAer aAsdw, 41

H1S))

S. No. ID Type (Y891 9T &I ID Number (q8€Te §&AT)
FH) e
Occupation (cI9dM):
Address
(9dm):
S-NC{- Address Type (9T &T  Address (IT)
EF) e
1 Present Address Machhagaon, BALIKUDA, JAGATSINGHPUR,
ODISHA, INDIA
2 Present Address Machhagaon, BALIKUDA, JAGATSINGHPUR,
ODISHA, INDIA
3 Present Address Machhagaon, BALIKUDA, JAGATSINGHPUR,
ODISHA, INDIA
4 Permanent Address Machhagaon, BALIKUDA, JAGATSINGHPUR,
ODISHA, INDIA
5 Permanent Address Machhagaon, BALIKUDA, JAGATSINGHPUR,
ODISHA, INDIA
6 Permanent Address Machhagaon, BALIKUDA, JAGATSINGHPUR,
ODISHA, INDIA
Phone number (§XHTY H.): M obile (AIETSe ¥.):

91-8763920111

b’ :
o
' 2
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7.

8.

10.

11.

= [ o
K
i

I.|.F.-l (Thraa ST ®1-1)

Details of known / suspected / unknown accused with full particulars (JiTd / ®fe3er / AT

FfAgeFa &1 Q Ravor afga aoien):

Accused More Than (37aTd 3R v & 38« g ar I
0

S-NO.  Name(@®)  Alias(3usier) RelativesName  present Address(ad@mer

(F.9.) (Reder &1 1) )

1 Rakesh Champati Father's Name: 1.

Ashok Champati  Mundamboo,JANKIA ,KHUR
DA,ODISHA,INDIA

2 Judhistir Father's Name: 1.
Udaysingh alias KunjaBihari Mundamboo,JANKIA,KHUR
Tofan Udaysingh DA,ODISHA,INDIA

3 Driver and owner 1. Driver of
of tractor regd tractor,JANKIA,KHURDA,O
No OD 02 M DISHA,INDIA
4451 and trailer
OD 02 M 4452

Reasons for delay in reporting by the complainant / infor mant (frsrraerdr / 'ﬂjﬁl‘lﬁ‘r ARt

Rard & @ oo =@ F FRON):

Particularsof properties of interest (Faferd ¥&qfer &1
faazon):

S. No. Propertty Category Property Type Description
(®.9.) (W& (@Faf & 9R) (fawom)
AofY)

Total value of property (In RY-) (FFafa &1 |/ HsA(F A)):

Inquest Report / U.D. case No., if any (e watam Rae / g 3r.gaor
., 9 N {A):

S.NO. Y| DB Number (F.Z.5FHI0T ¥.)
(.9.)

=

| -
i =
I_"'\. 3

Value(ln

RS-) (e
(% #)
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12.

13.

14.

5 [ e
i

II.F.-l (Tfya ST Br-1)
First Information contents (YIH AT d¥Y):
0On 9.9.2023 ag 12.05 p.m while SI A.K Rout with staff were performing patroling duty received an
information from reliable source that illegal transportatoin of morrum was going on by one tractor
from anillegal quarry runs by Rakaesh Champati S/O Ashok Champati and Judhistir Udaysingh
@Tofan S/O Kunjavihari Udaysingh both are of village Mundambo PS- Jankia Dist- Khordha.
They proceeded to the spot and saw a trcactor coming from a quarry loaded with morrum. From a
distance seeing the police vehicle the driver unloaded the morrum on te road and fled away leaving

the tractor unmanned on the quarry road. On verification it was found that the registration number
of tractor OD 02 M 4451 and trailer OD 02 M 4452.

Action taken: Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr TR FEAE : GfF IRFT THFRT F gaT TAdT § O FIRT FIA FT adar
A F. 2 # 3@ URT $ ded &.):

(1) Registered the case and took up theinvestigation (F<oT go faT 4T 3R g &
fow forar arm): /o (AD)

(2)  Directed (Nameof 1.0.) (ST 31 & @7): MURALIDHARA SAHU Rank
(9): Asst. Sl (Assistant Sub-Inspector) No. (®.): 19000965  Mobile No.
(AT deX): 919437452500 to take up the Investigation (T ST 39a
9 # oo & fav @Ader ar ) or (3m)

(3)  Refused investigation dueto (e & faw): or (¥ HRUT SHR AT
1)

(4)  Transferred to P.S. (4T=): District (frem):
on point of jurisdiction (FT &AAFR &
FROT FEAARA).

F.I.R. read over to the complainant / infor mant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (FRIsTId®4T /

HaaTHal S TR 9¢ FT Fors =AY, TE g g AR AR vw Frh Ayer
RrFraasat #r § =)

ROA.C.
(3IR.3t.w.H)

Signature of Officer in charge, Police
Station (UTAT THRY & FEATRR)

=

b’ :
i
' 4
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15.

I.|.F.-l (Thraa ST ®1-1)

Signature/ Thumb Name (aTd): Pragyan Ritambhara Kar
impr ession
of the complainant / Rank (9<): | (Inspector)
informant (Y& asar / No. (|.): 110091194446
HAATHAT & FEATER M obile No. (AieT8e H.):
/311'(3 F1 faerme) 919439712327
Date and time of dispatch to the court (3&Tad & 9o Hr AR
3R g#):
AL r'-'hﬁ-:
;_'.'L""' v

147



40 148

N.C.R.B (ua1.®).31. &)

II.F.-l (Tfya ST Br-1)
Attachment toitem 7 of First Information Report (Y& FI=T RS & #Ag 7 Hedas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(@feeyr / afgea A adfRe RFava, Rgfaar st s Rewon @R s /7 @ @)

SNo.  gex(fefar) Date/Year OF  pyjjg (gerae)  Heht  complexion (@) I dentification Mark(s) (TgaTl f=g)
(F.9.) Birth (9=q faf¥ (cms)
/ a¥) G
(@.5%))
1 2 3 4 5 6 7
1 Male -

IsProxitted: No

2 Mae -
I'sProxitted: No
3 Male -
I's Proxitted: No
Deformit.ies/ Peculiari‘ties Teeth (ﬁa’) Hair (aTer) Eye (31-"‘-@-) Habit(S)(m) Dress Habit (s)
(Rgpfaar / RARdrseam) (

8 9 10 11 12 13
Language/Dialect Place of (T ¥YTeT) Others (31#3)
(sTTT/ae)

Burn Mark (srar  Leucoderma Mole (AE®T)  Scar (GTd) Tattoo (& §T #1)
T FT fovame) (TPRAT(THE
red))
14 15 16 17 18 19 20

These fieldswill be entered only if complainant/informant gives any one or mor e particulars about the suspect/accused.

(FE &7 @ oof fFT STeA Ify RiFraded / gaamrdr Gfe7y / 3fPgsd & TR & :1§ 06 a1 30W IS TSR a1 2)

T L{.":I_'-":-" -.':.

k
.
i
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THE INSPECTOR-IN-CHARGE, JANKIA PS, KHORDHA.

- .5 . phgrmation regarding Cog Cases.

L ——
ssrav Kumar Rout, 51 of Jankia 3, khordha do here by lodge this report before you to the effect
shat todaw L& on 09.09,2023 at 11.30 AM vide GDE No. 12 Dr.0%.09.2023, | along with /310 RN, Singh,
=479 & Nalso and OAPF-25 5. P adhan left PS for Mines and Minerals raid and patrolling duty in Jankia PS5
wez Dereg patroliing near Golabar chhiak at 12.05 PM received reliable information from my source thal
seal mramsoortation of Morrum s going on by one Tractor from an llegal quarry runs by 1) Rakesh
Chamoas (221 5/0. Ashok Champati and 2} Judhisthir Udaysingh @ Tafan (46) 5/0. Kunja Bihari Lidaysingh
both ar= of Wil sundaambo PS — lankia Dist, Khordha at Kapila Tangl area. To verify the veracity of
Sermmation. immediately | along with stafi rushed towards the alleged spot. On the way we tried 1
pf e T adependent witnesses 1o assist Us during raid but no fruition After sometime we reached at
Lapida Tang area behind saurasahi, Mundaambid anc saw 2 Tractor coming Trom a8 quarry loaded with
siomrem From 2 distance seeing the Police Jehicle suddenly the Tractor driver unloaded the Marrum on
s road and fied away leaving the Tractarsnmanned on the quarry road. We chased Him but he fhiacd
yweay taking advantage of bushy jungles. We returned to the spol and an verification it s found that the
Regstration number of Tractor 15 OD02-M-4451 and Trailer bearing Regd. No.QDO2-M-2452. As it s an
olience U/S- 847/379/34 \PL/ 51 OMMCR=2016 commilted by the driver/owner agf the alleged Traclor
and iBegal quarry oOwWners 1} Rakesh Champat {22) 5/0. Ashok Champati and 2| Judhisthir Udaysingh &
Tofzn 185] 5/0. Kunja Bihari Udaysingh both are of vill, Mundaambo P5 - jankia Dist. Khoardha, hence |
spized one Tractor bearing Regd: No 000 M-4451 and Traller bearing Regd. No oD02-M-4452 at 01 Lo
o 3t the spot on the date in presence of avaitable witnesses. Or lgcal andguiry. | ascortained that the
yocused gersons nameb fo!'r‘-.t!-l;':'l"-nlm.ﬂ- and Judnisthir Udaysingh g Tafan are runnming ilegal guarry il

the alleged spot. Then shifted the Tractor and Trailer to PS and submitted the report betare you for taking
legal action against the culprits involved in this case.

Yours Faithfully

e ——

QISP D id e wmillan awrerc). % ¢t revaalt o =y
q-9-23 aald , iared Janda S Casend 20423 W:ﬁ
v qqqf‘qullm| Bwig C| OMM and d_l'l'ﬁ.ﬁl&ﬁi’.hl Abhay Fumar Rout)
gt M0 fohu  bo daxe b €N alion, Sertiad lankia 5, Khordha
Q. ety of FIR o ana comtl . bordhdelhy @p fneo
of wo®h.
apa| 18
e Jongio- -5
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42 Annexure! 56

INDIA NON JUDICIAL

Government of Odishd

RTINS

Certificate No. ~
_ Cenrtificate Issued Date 221 — 2

Account Reference ONACC (Il . . =

Unique Doc. Reference FBM}QEIHUSOZBSOGOSN 05143643140 » >

Purchased by & Pézili&ﬁ’ ‘b‘ )EW_AL :

Description of Document : Artlcgq’ F/?‘-Ss{al.}ea é’35éed

Property Description - - : MZ-DA%ANBQUIN KHATA-708

Consideration Price (Rs.) - I A

First Party

; Second Party . o . = =
it Stamp Duty Paid By \ >3 o
: Stamp Duty Amount(Rs.) °— =
ﬁ. 5o // SO <3
Admlssvble under Rule 35‘ef Indian ‘@C
Stamp (Oé:sha AmendmentAct. 2614) 72—‘3~3f_: = :"‘
NGt fees paid. . L Sxees 3=

7£3° ‘}:__

P77 0000444432 '
g

g}'fw =%
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FORM-N fon 0o~ cAYP R \CODL

MOL ) . 2auaxr>nzAy
Form of Quarry Lease

[See Rule 27(13)]

(Rupees Forty Two Thousand Three Hundred sixty Only) : 2

THIS INDENTURE made this 257 o day of April 2022
between the Governor of Odis'ﬁé*_ahdﬁhlvwiésTe behalf Tahasildar,
Tangi & Competent Authority, OMMCc Rules,

2016 (here in after
called the “Lesser”

)Jof the one part and ( Name of person) Sri

Prahallad Biswal, S/o: Purnachandra Biswal, At- Kaithapalla / po-

S
£
' Biribadi, P.s. — Tangi Dist-KHordha_State: Odisha aged about 30 Cﬁ

IZETANE~ SQoay

N 3
WHEREAS the lessees has applied to the Competent s
| Authority ctoncerned for a Sand lease for the Laterite (minor _i‘- %
t 13 :
mineral) in accordance with Provisions of the Odisha Minor 3< B
E : T |
‘ Minerals Concession Rules, 2016 in respect of the lands described (- }
' ) ,/(/j PN
in Dave 1t £ wi. .~ , L £ =

-
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Ui Surface rent R,
Three Hundred Sixty Only),

2023 towards Royalty since the agreement
S .04.2022 to 2\ .04, 2027,

AND WHEREAS the Competent Authority has communicated

his approval tb"t“hé“grant of lease on the terms, covenant and
conditions hereinafter contained.

NOW THIS INDENTURE witness as follows:-

—_—

The lesser hereby demises to. the lessee the land described

in Part-1 of the Schedule hereunder written a

nd delineated in the
map here unto-annexed.

The said demised pieces of land shall be held by lessee for 2

term of 5 year i.e. from 2AS .04 .2022 to 2 .04. 2027 on which

the executed dge_d——is-ﬁrﬁegistered under Indian Registration Act and

Odisha Registratioa-Manual, subject to the terms,

conditions hereinafter provided.

convents&

IN WITNESS WHEREOF fhese presents have been executed

in manner hereunder appearing the day and vyear first above

. LS ER). 2= ts TR
2D X0 STO L AN Shaxges s W B\

The Schedule above referred to

270360/- (Rupees Two lakh seventy Thousand
for one year _ 2.5 .04 20220 2Y .04,

period is 5 year i.e,

152
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TAHASIL

X

» PART-1

Location and Area of the Lease

\—~~<‘__‘_ .
Village Plot Nos. 2161 (P) , Khata No. 708, Kissam - Puratana
Patita : L

e

o

4\[&. .
@h‘awg& (/(c(%(m /«hfkg
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Print Ladorscement

TNt bt
- - B
Endorseament of tho caortificate of udmlsslblmf

5 dment
Admissible under rule 25: duly stamped under the Indlan stamp (Orissa Amen ' ;
Schedule 1-A No, 35@ Fees Pald @ A5(b)-6980 ,, User Charges-355 ,Total 7335 £

Date: 2570472022
Endorsement under section 52

i Presented for registration In the office of the Sub-Reglstrar Sub-Registrar KHURDA between t
AM and 10:00 AM on the 25/04/2022 by PRAHALLAD BISWAL, son/daughter/wife-cf

L=

= CHANDRA BISWAL, of KAITHAPALLA, BIRIBADI, TANGI, KHORDHA, 752027 , by caste e
profession Business and finger prints affixed. -

& Q-(v‘r\gx/\l o N, ~N
3 eaicterine (07f; . "
§ Preterne CYiAg KRordha
4 Signature of Presenter / Date: 25/04/% Signature of Registering officer.
Y )
i ion 58
.; Execution is admitted by :
? Name Photo - Thun[ﬁ-fh\pression - Signature Date gt:::gziion o
: B . . 4 \Execution By GOVT.
Execution By GOVT: {ing UINGES GOQ.?.”‘ OF ODISHA
3 OF ODISHA XECSFMSDI)SH el THROUGH
: 1 - J
* covroropisna |, RO | SLROGEE lraeiciioartaxa
§ THROUGH (GOVT) Who's  |TAHASILDAR TANGI . (SOVT) Who is |
i TAHASILDAR . ¢ from personal | (GOVT) Who'is jmp‘ i Pmﬁa
; TANGI(GOVT) =R - persal Exempt from personal| !PPSarancein
Appearance in this Apeatincein this office U/S 88 Act XV1
office U/S 88 Act XVI | ‘}PPea | ©f 1908 approved by
office U/S 88 Act XV1 : b
of 1908 approved by Signature of the
of 1908 approved by . .
2 Registering officer
PRAHALLAD Qebiammn N 5-Ar-2022
BISWAL ; s

243192595

Identified by SUMANTA KUMAR MISHRA Son/Wife of DAYANIDHI MISHRA of KHORDHA by profession

Advocate
) : Date of Admission of
Name \ Photo . Thumb Impression Signature Execution

SUMANTA KUMAR 25-Apr-2022

MISHRA
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IRC - q Damana bhu'ln,

Tahasil - Tangl b

Area (in Ac) Ac 10.230

Hereinafter called as “said lands”

As per plan annexed and boundé&

\\ o
PART-||

TERMS AND CONDITIONS OF THE LEASE

This lease js Subject 2Ct to. the condltions laid down in Rule 33 of

as provided in the rules, that js as under-
\

02.

the year before the execdtion of the Jease deed and
thereafter Pay vyearly dead rent On or before the 15t
January of €very year and an acmof the royalty payable

by him shall be kept by the competent Authority and as

soon as the royalty payable by him becomes equal to or in

154
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Date: 25/04/2022 Slgnature &
Endorsamant of cortificato of reglotration undar section €4
Registered ang true copy flled In 1 offico of tha Sub-raglstrar, IKHUNLDA
Book Number : 1 Il Volume Number : 33
Document Numbar 11142201622

For the year : 2022

. rime
$CeSiC

Seal Signature of Registering o
Date: 26/04,2022

N )
et =n Officer, Khora=
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03.

04.

48

the minor minerals only after payment of the royalty and in
such cases advance dead rent paid-by-him shalfbe deemed
to have been merged into the amount of royalty that he was

liable to pay.
The lessee shall pay to the Government, compensation for

all damages, injuries or disturbances which has been caused

—_—

by him in the course of mining opération and shall indemnify

—_—
—

the government against all claims which may be made by

third i i inj
parties in respect M\cb”»damage, injury of

disturbances.

The lessee shall commence quarrying operations within

, skilful and workman-

like manner a&h\e lessee shall sent to the Director and
—

Deputy Director or Mining Offfcer concerned, under whose
jurisdiction the area is located and to the Director of Mines
Safety, Bhubaneswar and intimation in from H of the
opéning Oor reopening of the quarry so as to reach them

within .a period of fifteen days from the date of such
\_ [ S

—

PR

N

commencement. N
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05.1f the lessee does not work upon the quarry for a continuous

period of six months, the lease-shall be Hable to be

cancelled, unless prior permission-has been granted by the

competent Authority for such stoppage on reasonable

grounds.

Provided that the competent Authority may, on an

application made by the lessee before it is cancelled and on
being satisfied that it will not be possible for the lessee to

undertake mining operations or to continue such operations

for reasons beyond his control, make an order within a

period of one month from the date of receiving such
application and subject to such conditions as may be

specified to the effect that such lease shall not be cancelled.

06.The lessee shall allomities of access to other

(\ ) =
concessionaires of major and minor minerals, as may be

directed by the Competent Authority.
____,__”—\

07.1f any minor minerals not specified in the lease deed is

discovered in the leased area, the lessee shall report it

\

—_

forthwith to the Competent Authority and the Director and

o ee

the lessee shall not win or dispose of any such minor

—_—

mineral unless such minor minerals is included in the lease
—

e
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deed or g Separate prospecting Hcense-cum-mlning lease or

MINIng lease or mining lease or Quarry lease, a5 the case

may be, to extract the newly discovered minor mineral

within three kthbﬁ‘th’?from the date of discovery or if he

declares his intention not to work upon the discovered

- . . i \
minor mineral, the State Government or the Competent

— ,
respect of that minor mineral to any other person after

observing the procedure specified under these rules for the

purpose:

Provided that, if the mineral discovefed is not a minor

. “'\
mineral, the legse shall not be entitled to any preference for

the purpose of obtaining a lease for the neW mineral, by
reason only of the lands being included in iﬁs earlier lease
for extraction of minor mineral.

The lessee shall not carry on or allow to be carried on, any

—_—

—_
quarrying operation at any point within a distance of:-

P

a. One hundred meters from any railway line (except under

< . . B h
and in accordance with the written permission of the

railway Administration concerned) and in case of
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National Highway, State Hlghway, monuments, heritage

N

o -
sites, or any reservolr; except In accordance with the

> B S R

previous permission of the Collector.

b. Fifty meters from any tank, canal, road (other than a

-

_—

National or State Highway or other public works or

buildings or inhabited sites), except under in accordance

with the previous permission of the collector.

09.The Railway Administration or the Collector, as the case may
\ - _ —
be, may grant such permission as required under clause (a)

or (b) of Sub-Rule (8) on such conditions as may be specified.
~—

S e SN

10.The State or Central Government shall have right to

~____

=S
construct any road, railway or canal or reservoir or to lay
~ — e

electric or telephone lines in or over the lands held under

the lease.

Provided that the lease shall be given at least sixty

days prior notice before the right is exercised and the area

~_

IR,
thus utilized shall be excluded from the area held under

ST
lease. =

11.The lessee, with prior written permission of the competent

—

authority, can erect at his own cost, temporary structure

—

including buildings required for the purpose of quarrying
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e -

Operation WIithin the leasaq area, withoyt violating any (4,

or obstructlna miy. hbiurel flow, communitye access or

e e ettt e .

Without causlng‘ciamagc to any embankment Oor public

Property, wlwlgﬁ‘é'ﬁsll be dlsmg;rzl:e‘}fgy thé_lessee at his own

Causing damage to public,

12.The lessee shall, at hijs own €Xpense, erect and at all times

\\\_\\\\
Maintain ang keep in good condition boundary marks ang

pillars Necessary to delineate the leaseds . /ﬁ,\/
. <
; <
<<
[}

Operation jn forest area.

N—_— v
14.The lessee shal| at;\-'

T

g

Matters affectmg the safety, health and convenience of the B
= - 5

persons employed for quarrying and of the public and he §
~

shall also obey 3| existing laws of way, water and other . g

(8

€asements. = Ir_ . - @
3 X
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15.The losson shall keop correct accounts of minor minerals
other than .'.um:l;llcd minor minarals quarried an;dispatched
and shall !umlsh..a quortcﬂy réturn in Forrr-;;P and. annual
return in Form-k to Wtﬂc Competent VAu-t-ch)r\if\‘/“a"nd the

Director,

)

'thlf "

SR
\[N

st
)

16.The lessee shall afford reasonable facilities for inspection of :

.

the quarries, accounts and records pertaininéutro“quarrying /

AHASI

the directions shalj be complied with.
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17.1f the lessee does not allow the inspecting officer reasonable

—_—

facilities for inspection or fails to comply with the directions

s . . \_’ -
within the speciffed time limit, the Competent Authority

may forfeit the whole or-part-of-thesecurity deposit Ppaid by

Creenn \<ohod

the lessee or impose penalty not exceeding rupees fifty

thousand and may caﬁfﬁm_ﬁm‘a—f—aﬁéﬁ the security /‘é,

s

(

deposit.

1S

3
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Jhe lessoe shall report about all accldents Involving injury or

loss of life or loss or (lnn»\vnnn to propaorty forthwith to the
concerned  Competent Authority and Collector of the

District,

If any Government dues payable under the lease deed

e SES—

remain unpaid for one month beyond thAeMdéE- fixed in the

lease deed for such payment, the Competent Authority or

~—— — —r———

—

any officer authorized by him may enter Into the leased area

and seize all or afy of the minor minerals or other movable

S— /M
properties and may dispose of such seized minor minerals or

properties towards sufficient satisfaction of the Government
dues and all costs and expenses occasioned by the

. \

nonpayment thereof and if any such government dues

remain unpaid over two months beyond the date fixed in

| g —— -

the lease agreement for such payment, the Competent
Authority mﬁﬂﬁé?mmase, and take possession of

the leased area or re-entry without prejudice to such
LT T e — ~

payment, the Competent Authority may determine the

T r———

lease, and take possession of the leased area on re-entry

]

without prejudice to such action.as may be taken under the &4

Mf

L l:'
P4
378
N5
~ . =< r
>
~ =
=
<
o
<
o
<
=)
=£
(?-
=
—§
<
<
S
e -
S
N
N~
3
(3
2



55 163

provisions of the Odisha Public Demands Recovery Act, 1962

- - T ——

for recovery of such dues. “

20.The Controlling Authoﬂty shall have the r

ight to pre-emption

- e

at current market rates over all minor minerals extracted or

LN

collected by the lessee and shall be indemnified by the

it
T

)

lessee against the claims of any third party in respect of such

UL

minerals.

-

TAHASIL

21.The lessee shall remove all minor minerals extracted before

the end of the lease period or of its determination, if it is ~

- \. -
determined earlier, and all other materials an ructures

within such reasonable period not exceeding two months or

as the Competent-Authority may allow.

). h\\(f\ .

22.All minor minerals, materials, machineries, buildings and ' E
s
other structures, left in. the leased area after the date line
N~ = \\
fixed or time allowed by the Competent Authority shall be
deemed to be the property of the Government and the %g
competent Authority may dispose of such property by public ;&
AS]

' 3
auction and the sale-proceeds shall be credited to . %
Government account with the approval of controlling o S

(. E
Authority. ~

C
w
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23.1f any mineral other than minor minerals is found n the area

In course of quarrying of minor minerals, the lessee shall

= ; =
Without payment of any compensation to the lessee o ;g
- e TL=S
T . e
24.The lessee shall ensure Proper maintenance of hill slopes so _f =z -
<
=
as to prevent Mmajor erosion and Observe all sych safeguards
as provided in ?he\Mines Act, 1952 anq the rujes and
— <
regulations framed there under from time to time 2
iy
25.The lessee shall carry oyt quarrying operation with =
appropriate €nvironment safeguards and ﬁn take such bt}
steps for reclamation ang rising of plantations in the lease — 'E
-
=
areain line with the prescr:pti?ﬂs_un_der_mesls to 37 of the /rf

liability, com;;ation damage eF_Cj.’. _aﬁ;fgg out of his acts §
Omissions as a I;s;;;;@the Subsistence of the lease o g
27.No rejected / off grade major minera| shall—;emoved on = g
/ Payment of royalty as minor.mineral,_under this rule . \g
R

3L
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A S R

28.The Competent Authority may include such other conditions

S s e ————

in the lecase deed with the approval of the ‘Cont?olling

[ e——— N

Authority,

29.The lessee shall abide by the provisions of the Mines Act,

1952 and rules and regulations framed there under, the = T, o
R =
Explosives Act, 1884 and rules made, there under for =
T <
—_ =T

development of the source of minor minerals in workman

like manner and for avoidance of any danger arising out of

such winning of mining mineral.

30.The lessee shattte liable to pay royalty or dead rent, surface

~

rent, additional charge, amount of contribution payable to

payable to the envuronment Management Fund and nd fees for

Compensatory Afforestation as may be determined or

—

the District Mineral Foundation, amount of Contribution /
e
specified by the Govt. from time to time. et

PART-11I

Liberties, power & privileges to be exercised and enjoyed by the

less—e-e///_/_—.—_-m o\g
01. To enter upon and us the land, described in Part-I of é 7
the Schedule ring the term here by demised to carry on all . /g/
operations.. -necessary - -extraction, collection, stacking, e ==
processing, transport and disposal of minor mineral/minerals ( E

leased in natural or in processed/unverted form. T’_/é}/,
/. haN v
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To make roads, tearn ways,

eclectic and telephone line, on and over the said mnds,

03. To use water Form streams,

in and upon the said lands in natur
impounding with the written pe‘r‘n‘{ié.‘;i;:'n of the Collector of the
district.

PART-Iv

Restrictions and condition as to the exercise of liberties,

Power and privileges in Part-q|

02. The lessee shall not cut or injure ant tree in the leases area

falling Whining Reserved/protecte forest without prior
Permission of the Divisional Forest

authorized by him in this behaﬁlf__gr_wg_»up»on Payment of

royalty and fees for

_Officer or the officer

Compensatory a forestation as

may be
\Mﬁ,

specified.

03. The

o

lessee shall undertake mining operation only
accordance with approved mining plan or s

as the case may be,

04.The lessee shall not transport or store or cause to be

\-\____._,_,,4__.__, - - . - \:_‘\
transported or stored any specified minor mineral for the

purpose of selling or trading otherwise than in accordance

ay be specified Trder Odisha

—

with these Rules and as

AA:_ _

/o~

Install machineries, lay

watercourses and springs

al state or by means of

4

~—%

166

!

}
Al

t
o

)

AL

TAHAR:

/
/
‘

e hayun |<akf



59

and Regulation of Possession, Storage, Trading and

Transportation) Rules, 2007. P

s < iy

e UPARTV.

Liberties, powers and privileges reserved to the State

= Government Ty

The State Government or any officer, or persons authorized by
it in that behalf has the liberty and power to enter into and upon

the leased area to carry on any operation in connection with

survey, sampling, testing, quarrying, procemking and

transportation of mineral as may be deemed necessary,
PART -VI
Provision regarding Rents and Royalties

01.The lessee shall, during the subsistence of this lease pay to

Government Toyalty n respect of the —miner minegal

removed by him from the leased area at the rates

prescribed in Schedule 1l and surface rent at the~ rate

prescribed in Schedule-i.

02.All payments relating to rents, royalties, fees, etc., as

provided under these rules shall be paid to the State

Government free from all deductions, at the . District

—

Treasury [/ Sub-Treasury and in such manner as the

Competent Authority may prescribe.

03.For the purpose of computing the royalty, the lessee shall
keep correct account of the mineral produced, stacked and

removed from the lease area and submit a return to the

—

Competent Authority and Director in Form K & Form P.
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i .oa.ﬂm lessee shall pay royalty In advance and the differential
amount, if any, on computation shall be pald by the end of
the first fortnight of each_’@{/vea’r'iy perlod during the
subsistence of the lease,

05.The lessee shall pay surface rent in advance and not later
than 15"anuary and 15" July of each year.

Signed by .. DARQ‘EQ z

veocrcveanes

(Tahasildar, Tangi & Compe];aerrwiAuthority)

For on behalf of Governor of Odisha, in the presence of
1. ¢x< Drgea~ita W@aﬂv/ | Ry

2. Lok Goeerangn Sebon (R
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Signed by %&JU«Q” (l 1%0\}—9\/) Al ’)g\‘{\MlL

..................................................................

(Sri Prahallad Biswal, S/o: Purnachandra - Biswal, At- Kaitha palla /

Po- Biribadi, P.s. — Tangi Dist-Khordha State: O isha) Lessee in the
presence of /
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